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Shri Manubhai Shah: All the work
is being done by subsidiary corpora-
tion and the N.ID.C. itself. Regard-
ing the site, the present indications
are that it will be in the vicinity of
the mines because it will not be eco-
nomic to shift such large quantities
of ore to long distances.
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Shri Subodh Hansda: The hon.
Minister just now said that a large
quantity of sulphur ore will be sent
to Norway for large-scale tests. May

I know whether the test will be con-
ducted free of charge?

Shri Manubhai Shah: We normally
do not expect that any party does any-
thing free of charge for us. But here
is a commercial firm which is going
to be our collaborators and all the ex-
penses incurred will be covered by the
fees and other things.
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° Shri Tangamani: In view of the im-
portance of this plant and in view of
the fact. that 50,000 tons of sulphur
will be taken yearly, may I know by
what time the designing of the plant
would be completed and by what time
the erection etc. will take place?

Shri Manubhai Shah: According
to present indications, we should be
in production in 3 years because we
are going on at very high pressure on
this project.

Racial discrimination in UK.

(Dr. ;!'-a.m Subhag Singh:
*380. { Shri P. G, Deb: .
_ Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether Government are aware
that some Indian residents in U.K. have
complained to the Queen about racial
discrimination in London at the hands

of landlords against Indian residents;
and

(b) if so, why the Indian High Com-
mission is unable to solve difficulties
of Indians who approached the Queen
direct?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) No. The only petition to the Queen

‘against racial discrimination was made

by one Mr. Asa Singh Sandhu, a citi-
zen of the UK., who complained of
the refusal by the licensee of a hotel
at Bradford Yorkshire to serve drinks
to him and an English friend on the
25th December 1959. The licensee
admitted that while there was no ques-
tion of a colour bar and he had several
good customers who were coloured, it
was a matter for his discretion as to
whom he would serve.

(b) As the petitioner was not a
citizen of India, the Indian High Com-
mission could not have taken any
action in the matter,

Dr, Ram Subhag Singh: May I know
whether any other complaint has come
to the notice of the Government of
India through our High Commission
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regarding racial discrimination in
UK.?

Shrimati Lakshmi Menon: There
have been one or two complaints
previously. But I do not know how
that arises out of this question.

Dr. Ram Subhag Singh: I did not
follow the latter part of the reply.

Mr. Speaker: The hon. Minister said
that it does not arise out of this ques-
tion.

Dr.'Ram Subhag Singh: But this Is
regarding racial discrimination prac-
tised there, Sir,

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): There have been one or two
—maybe 3—in the last 2 or 3 years.
‘Whenever complaints of this type have
arisen some substantial steps were
taken with the UK. Government.

Mr. Speaker: The hon. Member may
put specific questions.

Dr. Ram Subhag Singh: The hon.
Prime Minister just now said that we
have taken steps that we could take.
May I know whether as a result of the
steps taken by us we have obtained
any assurance from the UK. Govern-
ment that suitable steps will be taken
by them to see that racial discrimina-
tion is not practised against any Indian
there?

Shri Jawaharlal Nehru: Wherever
such instances have occurred they have
been in private premises. Normally.
Government cannot compel or coerce
them in the matter. The UK. Gov-
ernment have taken such action as
expressing a sense of disapproval etc.
Sometimes municipalities or corpora-
tions have taken some action. Broad-
ly speaking, the UK. Government has
always tried, in such matters, to put an
end to racial discrimination as far as
they could. But where private con-
cerns come into the picture, it is not
always easy for them to compel them
to adopt any course of action.

Shrimati Renu Chakravartty: As the

hon, Prime Minister knows the grea-
test difficulty has been in the question
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of getting accommodation by Indians
in London. Have steps been taken by
the Indian High Commission at formal
and informal levels to see that the
situation has eased now?

Mr. Speaker: That is a general
matter. The question whether there
has been any refusal on account of
racial discrimination will arise and not
a general one—for want of accomme-
dation.

Shri S. M. Banerjee: I want to
know whether it was not brought to
the notice of our Government that one
Indian was mercilessly beaten at the
booking office at railway station, and,
if so, what action has been taken by
the Government of India. Has any
protest been lodged?

Shri Jawaharlal Nehru: In answer
to two previous questions, if not more,
in this House about this particular
matter which occurred some consider-
able time ago, I gave all the facts at
that time.
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